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Shri Frank Anthony (Nominated-—
Anglo-Indians): May 1 with great
respect submit that we are in a con-
siderable quandary. I do not know
whal sort of opinion the Leaders of
Groups will arrive ai, but assuming
there is a consensus that we should
be represented there, the matter will
hardly rest at that, because, in my
own case, quite frankly, I suffer from
dichotomy; as a Member of this
House, 1 am all in favour of th2
greatest amplitude of privileges, just
ag a member of the Bar is anxious
that the rights of the Bar are main-
tained, the rights of the judiciary are
maintained, I would not be in favour
of cunvassing our privileges to such
an extent that we must send a per-
son to the jai] for any length of time.
What is involved is the quantum and
extent of our privilege (Interruntion).
It is not only whether we should be
represented, but what attitude the
counsel will take, After all, there is
no doubt about it that each one will
canvass his case to the maximum
extent. The case on behalf of the
legislature will be canvassed to the
extent of asking for the maximum of
privilege and the case on behalf of
the judiciary will be canvassed for the
maximum of exercise of power by
the judiciary. As a member of the
Bar ] cannot merely canvass on
behalf of the petitioner. How will
this be resolved unless we have some
kind of a discussion here?

Mr, Speaker: After consulting the
leaders, I will refer it to the House.
But I do not agree that there should
be a discussion on the merits of the
case.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of clarification. This,
Sir, is an issue to which the history
of Parliaments elsewhere or of the
judiciary hardly affords a parallel.
The original parties to the dispute
gTe the UP. Vidhan Sabha and the
Allahabad High Court. Now, Sir, the
Ginvornment is seized of the matter,
in the sense that they have got the
advise of the Attorney-General. The
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Attorney-General has submitted his
opinion to the President, and the
President made a reference to the

Supreme Court. Has Government
made arrangements for the proper
representation of the U.P. Vidhan

Sabha, which is a party to the dispute,
before the Supreme Court? [ would
like to know whether they have done
so, or whether they are going to make
proper arrangements for that?

Mr. Speaker: That is not my con-
cern at this moment., After my mee-
ting with tiie leaders of all parties I
will refer t:. matter to the House,

12.18 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLIGHT OF UNIDENTIFIED PLANE
OVER JAMMU

Shri Swell (Assam-Autonomous
Districts): Sir, I call the attention of
the Minister of Defence to the fol-
lowing matter of urget public impor-
tance and I request that he may
make a statement thereon:—

“The flight of an unidentified
plane over Jammu on the 27th
March, 1964.”

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): Mr. Speaker, Sir, on
the 27th March, 1964, at 10.15 hours,
one jet aircraft was visually observed
flying near Chhamb, 30 nautical miles
west-north-west of Jammu: It few
at an approximate speed of 400 miles
per hour and at a height of about
3,000 feet. The aircraft came from
north-north-east direction and went
towards the south-west direction. The
aircraft penetrated 5 nautical miles
into the Indian territory. It was also
observed that Pakistan Forces on the
other side of the ccascfire line had put
up flags to help the aircraft to go to the
Pokistan territory. Since there was
no Indian aircraft flying in the vicinity
at that time, and in view of the above
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circumstances it appears that it was
a Pukistan aircraft.

On the same day, at 10.20 hours,
trails of one aircraft were observed
about 10 miles west of Jammu, at a
height of about 35,000 feet. The di-
rection of the flight was from east to
west. The penetration into the
Indian territory was 2 to 3 nautical
miles. The identity of this aircraft
could not be established as it was
flying at a great height. It was ap-
parently a Pakistani aircraft as no
Indian aircraft was flying in the wvie~
inity at that time.

In accordance with the normal pro-
cedure, border wviolation complaint
has been lodged with the United na-
tions Military Observer in Jammu
and Kashmir.

Shri Swell: Sir, only yesterday the
Minister of Defence in reply to one
of our questions stated that the Gov-
ernment has no arrangements for the
patrolling our air space over Tripura.
Here is a case of a Pakistani plane
flying with impunity over our western
vulnerable sector. Will the House be
right to deduce from this that Pakistan
is superior to us in air power that we
can only stand and gape at their
planes?

Shri Raghuramaiah: T have already
mentioned some of the facts. From
that it is clearly seen that the penet-

ration was only two or three miles
in one case.

Shri Hem Barua (Gauhati): Why
4‘0!1]_‘_.""?

Shri Raghuramaiah: [ am men-
tioning the technical difficulties.

Shri Hari Vishnu Kamath: Even

one inch is bad enough.

Shri Hem Barua: Sir, you are the
custodian of the rights of this House.
The Minister has  used the word
“only”. It is an enouragement to

Pakistan.
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Shri Harl Vishau Kamath (Hoshan-
gabad): It minimises the whole thing.

Shri Raghuramaiah: 1 used the word
“only” to qualify the distance; not
the wviolation.. (Interruptions). When
the penetration is of that nature and
the speed of the aircraft is of the
range of 400 to 500 miles—and in one
case at least it was at a high altitude—
the House will appreciate that in
such cases all that we could do is
immediately to report the violation to
the military observers.

Shri Nath Pai (Rajapur): We can-
not appreciate that,

Mr. Speaker: Their complaint or
grievance is, why should we emp-
hasize the word “only”. It is a
serious matter, because it is a wviola-
tion all right. Now, papers to be

laid on the Table.

Shri Hari Vishau Kamath: Sir, on
a point of order. It looks as if the
Defence Minister does not remember
what the Prime Minister said some
time ago, that we will not yield an
inch to the enemy. He said that some
time ago.

Mr. Speaker: [s that the point of

order?
Shri Tyagi (Dehra Dun): Flying a
few miles will take half a minute,

Shri Hem Barua: But he has said
“a few nautical miles". So, he should
say that....(Interruptions).

Mr. Speaker: Order, order.

How
Let us

Shri Hari Vishnu Kamatlh:
many miles make an inch?
know it.

Shri Swell: The Minister has evad-
ed my question. My queslion was
whether from all this, this House
would be right to deduce that Pakis-
tan is superior to us in air power.

Shri Raghuramaiah: I do not think
from this incident it can be inferred

that way.
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Shri Nath Pai: This is not the only
incident. It is an everyday occur-
rence. So, why does he say “from
this incident"? (Interruptions;.

Shri Hem Barua: Sir, it is an attempt
to hoodwink the House to say “from
this incident”., This is not the only
incident. ... (Interruptions).

Mr. Speaker: Order, order. In spite
of my calling again and again, hon.
Members, 1 regret to say, do not
resume their seats.

Shri Hem Barua: This reply of the
Minister is insulting.

Mr. Speaker: That can be raised in
many other manners, but not in this
manner.

Shri Hem Barua: Our claim is that
this is not the only incident.

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nebru): I am getting up merely

because hon. Members opposite refer-
red to me and said “not an inch” or
something.

Shri Ranga (Chittoor): He need not
get up. He can reply sitting.

Shri Jawaharlal Nehru: I do not
know how he considers an air flight,
which apparently covers two or
three miles of our territory, as an
inch. That is only in ground attack,
because the point is .

Shri Hem Barua: There is no dis-
tinction like that between  air and
ground.

Shri Jawaharlal Nehru: Why not?
Hon. Members opposite do not seem
to understand how these flights take
place.

Shri Hari Vishnu Kamath: You
understand them very well? All right.

Shri Jawaharlal Nehru: 1 do. It is
my misfortune that the hon. Mem-

APRIL 3, 1964

Attention to Matter of go26
Urgent Public Importance
bers' understanding ig very limited im
this matter.

Shri Harli Vishnu Kamath: You

have learnt from us quite a lot.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Sir, this
is not the way to answer questions.

Mr. Speaker: What direction should
1 give?

Shri Hari Vishnu Kamath: “You do
not understand, I understand”, is
this the way to answer questions in
Parliament?

Mr. Speaker: Every party does it
Members from both sides say that so
many times. So many members say
that the Minister has not understood
it or he does not try to understand it
Where is the harm?

Shri Hari Vishnu Kamath: But not
in this way, Sir. We can also fling it,
throw it at his face, if he wants, It
is & double-cdged weapon.

Shri Tyagi: We will not tuke it.

Shri Hari Vishnu Kamath: We will
see. We will do it all right.

Shri Jawaharlal Nehru: The hon
Member has every right to throw it at
my face, but at the appropriate time,
not when 1 am speaking.

Shri Hari Vishnu Kamath: Our
country is being invaded by Pakistan
and China, but here . . .

Shri Jawaharlal Nehru: When I am
speaking, he should not interrupt me.

Shri lari Vishnu Kamath: Sir, may
1 point out . . .

Mr. Speaker: Order, order. Is this
the manner in which we should pro-
cecd?

Shri Hari Vishnu Kamath: Sir, I do
not understiand this attitude . . .
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Shri Jawaharlal Nehru: Mr.
Speaker, Sir....(Interruptions),

Shri Hari Vishnu Kamath: The
Speaker is here to regulate the pro-
ceedings; it is not for him to say that.

Mr. Speaker: He should not throw

this challenge to everybody. [ am
requesting the hon. Member again
and again to resume his seat. Is this

the way in which the proceedings of
this House are to be conducted?

Shri Hari Vishnu Kamath: He is
the leader of the House. He should
behave . .

Mr. Speaker: When he is the
leader, he has to be shown the respect
that he deserves.

Shri Hari Vishnu Kamath: But he
should not mislead.

Shri Jawaharlal Nehru: The hon.
Member is needlessly getting excited.
I do not know what he is excited
about.

Shri Hari Vishnu Kamath: You were
never cxcited about the Chinese inva-
sion at all.

Shri Jawaharlal Nehru: He can
contradict me. He can do whatever
he likes, but at the appropriate time;
not interrupting me in the middle of
the sentence, not even hearing the
whole sentence previously.

Shri Tyagi: Don't you
he is a bachelor?

know that

Shri Hari Vishnu Kamath: And he
is a widower.... (Interruptions).

Mr. Speaker: Order, order. When
we are in the midst of such serious

discussion, such remarks should not
be made. Let us hear the Prime
Minister. He should contain himself.

Shri Hari Vishnu Kamath: Sir, I
was keeping quiet. Shri Tyagi inter-
rupted.

Mr. Speaker: Will he please resume
his seat?
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Shri Hari Vishnu Kamath: I am sit-

ting down. Let him interrupt. This.
is not the proper thing to do.
Shri Jawaharlal Nehru: A plane

travelling at the rate of 400 to 500
miles is entering, supposed to enter
our territory by 2 or 3 miles—I say
supposed to enter—because it is not
easy to determine whether it is viola-
ting; you can see a thing right on.
the top but it may be a visual
error, whether it is this side or not;
it is a doubtful thing....

Shri Hem Barua: After the Defence:
Minister has stated . . .

Shri Jawaharlal Nehru: Mr,
Speaker, may I finish my sentence?

Shri Hem Barua: After that state-
ment by the Defence Minister, for
the Prime Minister to say it is doubt-
ful . . . .

Mr. Speaker: Order, order. Should
he not be allowed to proceed. Mem-
bers can differ from him but he must
be allowed to speak.

Shri Jawaharlal Nehru: [ should
like hon. Members to calculate how
long it takes for a plane travelling

400 miles an hour to come or travel

two or three miles; how many seconds
it takes. It is a matter of calcula-
tion. And it is exceedingly difficult
in such cases to take any action then
and there. You cannot do it unless
you have planes all the time in the
air; and then too, it is doubtful
whether you will be able to assert
they have come within our territory,
because 2 or 3 miles, even 6 or 8
miles, you cannot be certain where
the place is, if you see it from the
ground. So, there is no question of
our air force being less powerful or
weaker than Pakistan Air Force.

Shri Hari Vishnu Kamath: It is an

illusion,

Shri Jawaharlal Nehru: The whole
question is, in this particular case, it
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[Shri Jawaharlal Nehru]
‘may very well be—we cannot say—
slight error on their part—of course,
in the air, there are no markings—of
a few miles, or it may be deliberate,
Two or three miles will be covered
in a few seconds before going back.

. 9029

Shri N. Sreekantan Nair (Quilon):
Have you not got anti-aircrafl guns?

Shri Jawaharlal Nehru: Anti-air-
craft guns are not used on such occa-
sions. They are not set there to be
used just then and there. They are
.not spread out all over the face of
the country., There are various instal-
lations in other places and to protect
them anti-aircraft guns are set.
‘Therefore, if 1 may say with all
humility, there is nothing to get
excited about here.

Shri Hem Barua: Sir, on a point of
order,

Mr. Speaker: There is no point of
order. Now, papers to be laid on the
“Table.

Shri Hem Barua: Sir, on a point of
order. May I say . . .

Mr. Speaker: Order, order. I am
not allowing it.

Shri Hem Barua: Here is a Defence
Minister who has made a categorical
statement that Pakistan aircraft has
violated our territory. Now the
Prime Minister says . . . .

Mr. Speaker: Ordcr, order. He should
resume his seat,

12.28 hrs.
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PAPERS LAID ON THE TABLE

Armep Forces (SeeciaL PoWwERS)
CONTINUANCE ORDINANCE,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to Jay on the Table a copy
each of the following papers:

(1) The Armed Forces (Special

Powers) Continuance Ordi-
nance, 1964 (No, 1 of 1964)
Promulgated by the Presi-

dent on the 2ng April, 1964,

under provisions of article
123(2)(a) of the Constitu-
tion,

(2) Explanatory statement giving
reasons for immediate legis-
lation by the Armed Forces
(Special Powers) Continu-
ance ordinance, 1964, as re-
quired under rule 7T1(2) of the
Rules of Proeedure and Con-
duct of Business in Lok Sabha,
[Placed in Library. See No.

LT-2630/64].



